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T h e  d ec is io n  to allow  the export of S a n d a lw o o d  oil 

subject to the a b o ve  m entioned  cond ition s w a s  taken on 

the recom m endation  of M in istry  of Env ironm ent & Fo re sts  

on the g roun d  that S a n d a lw o o d  oil be ing a forest p roduce  

and not a m ach in e  fin ished  product, its exports cannot be 

freely permitted.

S o  far a s  J a sm in e  C oncen tra te s  is concerned, the 

sam e  is not a p p ea rin g  in N e ga tive  List of Exports, and 

hence  is freely a llow ed for export to all perm issib le  

destination s subject to a n y  other law for the time being 

in force.

Jute Mills

4297 . D R . P R A B IN  C H A N D R A  S A R M A  : Will the 

M in ister of T E X T IL E S  be p le a se d  to state :

(a) w hether the jute mills in A s s a m  are lying c lo sed  

since  long time;

(b) if so, the details thereof; and

(c) the s te p s  taken by the G ove rn m en t to revive the 

jute m ills in the State  ?

T H E  M IN I S T E R  O F  T E X T IL E S  ( S H R I R.L. J A L A P P A ) :

(a) N o  Sir, the mill (A C J M )  is in operation continuously  

since  1986.

(b) and  (c) D o e s  not arise.

Technology Insurance

4298 . D R . A S IM  B A L A  : W ill the M in ister of F IN A N C E  

be p le a se d  to state :

(a) w hether the G ove rn m en t p ro po se  to form ulate a 

technologica l in su ra n ce  in the interest of the industry: and

(b) if so. the details thereof ?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  M IN IS T R Y  O F  

F IN A N C E  ( S H R I  M .P. V E E R E N D R A  K U M A R )  : (a) No. Sir. 

No su ch  p ro p o sa l is under consideration  of the G enera l 

In su rance  C orporation  of India (G IC ).

(b) D o e s  not arise.

Build Operate Lease and Transfer In 
Infrastructure

4299 . S H R I  P R A M O D  M A H A J A N  : Will the M in ister of 

f i n a n c e  be p le a se d  to state :

(a) w hether the G ove rnm en t have  reviewed the

existing sc h e m e  for private investo rs  opting for Build 

Operate L e a se  and  T ran sfe r (B O L T ) in infrastructure 

sectors su c h  a s  roads, ra ilways, pow er ports and  

te lecom m unications;

(b) if so, the details of op tions from  private in ve sto rs  

received so  far in re spect of each  project and  G o ve rn m e n ts  

re sp o n se  thereto;

(c) the details of c o n c e s s io n s  enjoyed by the private 

investors under the schem e;

(d) whether the G ove rnm ent p ro p o se  to offer m ore 

s o p s  to the private investors to m ake  the sch e m e  attractive;

and

(e) if so. the details of fresh incentives ?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  M IN IS T R Y  O F  

F IN A N C E  (S H R I M .P. V E E R E N D R A  K U M A R )  : (a) T h e  

Build Operate L e a se  and  T ran sfe r (B O L T )  sch e m e  is 

largely applicable in the Indian Ra ilw ays. T h e  B O L T  

sche m e  is reviewed from time to time and  n e c e ssa ry  

change s, a s  are con sidered  acceptable, are m ade  therein 

to m ake the sche m e  successfu l.

(b) The  sche m e  h a s  not been very su c c e s sfu l in 

respect of infrastructure projects su ch  a s  G a u g e  C o n v e r­

sion, Doub ling  and Electrification of lines. S o  far, on ly  four 

projects (2 of G a u ge  C on ve rs ion  and  2 of Ro lling  S to ck ) 

have  been aw arded under this schem e. E v e n  out of the se

4, one  contract of G a u ge  C o n ve rs io n  h a s  been  term inated 

a s  the contractor had ab an done d  the work.

(c) to (e) 5 yea rs  Tax  H o liday is permitted on  the 

incom e of the a gen c ie s  executing infrastructural projects 

under the B O L T  schem e. T h is  is in addition to the norm al 

depreciation benefits ava ilab le under extant rules.

ÊxDort )o Russia Under Debt Repayment 
Scheme

4300. S H R I  A N A N T  G U D H E  : Will the M in ister of 

C O M M E R C E  be p leased  to state :

(a) whether the G ove rnm ent p ro p o se  to allow  

con signm ent exports to R u s s ia  under the debt repaym ent 

sche m e  to prevent d ive rsion of exports of hard  cu rrency  

a rea s (sw itch trade) and  e n su re  timely availability of Ind ian 

g o o d s  in R u s s ia n  Market; and

(b) if so, the details of p ro p o sa ls  fina lised  so  far ?

T H E  M IN IS T E R  O F  S T A T E  O F  T H E  M IN IS T R Y  O F  

C O M M E R C E  ( S H R I B O L L A  B U L L I R A M A IA H )  : (a) and  (b) 

Y e s  Sir. During  the Third M eeting  of the In d o -R u s s ia n  

W ork ing  G rou p  on  T rade  and  E co n o m ic  C oope ra t ion  held 

at M o sc o w  on  Jan ua ry  23 -27, 1997, both the s id e s, inter- 

alia, agreed  that in order to e n su re  qu ick  and  re gu lar 

availability of Indian g o o d s  in R u s s ia ,  a  sc h e m e  for 

con signm ent exports to R u s s ia  under the debt repaym ent 

track shou ld  be prepared. Fo r this purpose. R e se rv e  B a n k  

of India h a s  a lready written to V n e sh e co n o m b a n k , the


